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MINISTRY OF FINANCE 

(Department of Revenue)
CENTRAL ECONOMIC INTELLIGENCE BUREAU 

NOTIFICAnON 
New Delhi, the 14th March, 2013 

GS JL  171(E).—In exercise o f the powers conferred 
by clause (a) o f Section 8 o f the Conservation o f Foreign 
Exchange and Prevention o f Smuggling Activities Act, 1974 
(52 o f 1974) and in supersession o f the Notification o f the 
Government o f  India, in the M inistry o f Finance 
(Department o f Revenue) GS.R, No. 141(E), dated 12th 
March, 2012 except as respects things done or omitted to 
be done before such supersession, the Central Government 
hereby constitutes an Advisory Board for a period of one 
year, consisting o f :—

(a )  Hon’ble Mr. Justice Sanjay Kishan Kaul, 
Chairman

(b ) Hon’ble Mr. Justice Vipin Sanghi, Member

( c) Hon’ble Mr. Justice Suresh Kait, Member
2. This Notification shall come into force with effect 

from 23rd March, 2013.

[F. No. 674/1/2005-Cus. VHTj 
SHANKER LAL, Under Secy. 

Footnote.—The Notification GS.R. No. 141(E), dated 12th 
March, 2012 was published in the Gazette of 
India (Extraordinary), Part II, Section 3, 
Sub-section (i) on the 13thMarch,2012.
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